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Order dated .4.2002 

Heard Shri P.K.Padhi, the learned 

counsel for the ipplicant and Shri J.K.iayak, 

the learned Addl.Stafldirig Counsel for the 

Resnondents and perused the records. 

In this O.A., Applicant, is a 

departiTental Sub Post Master, posted in a remote 

village, Nachhipur under Bolangir Division oi 

Orissa. He has been asked by the departmental 

authorities to stayirt the house where the 

Post Office is functioning and as a consequence 

he is not being paid the house rent allowance. 

It is the case of the applicant that the house 

in which he has bern asked to reside is not 

really habitable 	-The minimum facilities, 

like water and lavatory are not available in 

tnat remnises,,for which he had to take a separate 

house on rent for his residential accommOdation. 

This aspect ol the matter has not been disputed 

by the Respondents in their counter. since the 

alicant is not resdlng ma root free querer, 

he is ant it eg to house rent allowance.. 

Having heard the learned counsel [or 

t k 	orLies and on perusal of the pleadings 

L aced before me, I direct the Respondents to 

Tr3nt hOus .rnt Ii,C3ocC to the applicant; 

for 	not. Occupying any rent free quarters 

bofitting for human havitation, being provided 

bI the Department. While giving this direction 

to the Respondents, Shri Padhi for the applicant 

drew fl' attentiOn to a judgment dated 24.7.2001 

passed by a DiVision Bench of this Irihunal in 

0 .A.614/9E, wherein, in 	similar circumstance 
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Respondents were directed to pay house rent 

allowance to a Set: •st raster. It is ttie case 

o.[ the Respondents that they are *aking steps 

to provide alternative accommodation for the 

post house and ) in the said premises, this O.A. 

is allowed with direction to Respondents to 

crent house rent allowance,to the Appilcnt, 

regularly,fm the end of April, 2002 till the 
alternative arrangement is made by the Respondents 
arrears house rent allOwances shab1he paid to 

the applicant within a period of three months 

hence, for which Respondents are hereby directed. 

The G.., as perohservations and 

directions, is allowed. Pa costs. 

tend copies of this order to the 

Respondents (along with copies of judgment 

rendered by this Tribunal in 0.R.614/98) t 

the cost of the Apelicant. Shri Padhi undert:ahes 

to file the re(:urireo nurher of yeray colas CL 

the above said judgment along with required 

nOstsges by 5.4.2002. 

Copies of this order be made available 

to the leareed counsel at both sides, 


